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PUBLIC NOTICE
Notice is hereby given to the public at large
that my client, Mrs. Bella Rodrigues along
with her husband Late Ignatius Caitan
Rodrigues, is jointly holding residential
premises bearing Flat No. 204 in the Building
known as ‘Mangal Kalyan” in the Society
known as “Rose-Bud Apartments Co-operative
Housing Society Ltd.", situated at CTS No.
Old 1662 &1663, New CTS No. 1662, Village
Kolekalyan, Opp Military Camp, Santacruz
(East), Mumbai 400029 along with Share
Certificate No. 21, having 5 (five) fully paid
up shares bearing distinctive Nos. 101 to 105
(hereinafter referred as the said Flat and the
said Shares). My client, Mrs. Bella Rodrigues
is now intending to transfer the said Flat and
the said Shares solely in her name due to the
demise of her husband Mr. Ignatius Rodrigues.
Any person or persons having any right, title,
interest, objection, claim or demand of any
nature whatsoever, or any dispute in respect
of the said Flat and the said Shares by way
of sale, mortgage, inheritance, lien or
otherwise, he / she / they are required to
make it known in writing to the undersigned
with the documentary proof substantiating
his/her/their rights/objections/claims/details
of dispute/s within 14 (fourteen) days from
the date of this publication, failing which, the
Society will proceed to complete the transfer
in the name of Mrs. Bella Rodrigues as if

Notice is hereby given that 1) MR. SUNIL H.
NAGPAL and 2) MR. MANOJ CHATURVEDI,
are the owners of All that piece and parcel of
non-agricultural land bearing Plot No. 20,
Survey no. 48/1/k/20, admeasuring 328 Sq.
Mtrs. (3531 Sq. ft.), Akarani 17.60, lying,
being and situated at Village Chafevadi,
Taluka Karjat, District Raigad Maharashtra
within the jurisdiction of Sub Registrar
Karjat and within the territorial limits of
Panchayat Samiti Karjat, Zilla Parishad
Raigad, having joint boundaries as follows:
Onortowards the North : Plotno 21

On or towards the South : Internal road
On or towards the East : Plot no 19 and Plot
no18

On ortowards the West : Plot no 22
(hereinafter referred to as the “said Property”)
That 1) MR. SUNIL H. NAGPAL and 2) MR.
MANOJ CHATURVEDI are entering into an
agreement, to sell & dispose the above said
Property free from all encumbrances to my
client/s and if any person/s, legal heirs etc.,
having any claim, objection or rights, title,
interest etc. by way of sale, Mou, mortgage,
pledge, charge, gift, trust, inheritance,
succession, possession, lease, lien,
easement, attachment, license, bequest,
share, maintenance, decree or order,
hypothecation or any other liability/claim of
whatsoever nature in the said aforesaid
Property shall intimate to the undersigned
with necessary supporting documentary
evidence within 7 days from the publication
hereof, thereafter my client(s) shall complete
the formalities of purchasing the aforesaid
Property, without considering claims if any
received after expiry of the said notice.

Dated this 14" day of July 2025

PUBLIC NOTICE

This is to give notice to the public at large
that Smt. Ratna Jayaram Nayak is the owner of
property viz. Flat No. J-702, 7" Floor, adm. 784
Sq.ft, i.e. 87.43 sq.mtrs (Built up area), in
society known as “Vidarbha Mahesh CHS
Ltd.,” situated at Kavesar, Ghodbunder Road,
Thane (West)-400 615, land bearing Survey No.193,
Hissa no.1, 2, and 3, situated at Village: Kavesar,
Taluka & District: Thane and in the Registration
District Thane and Sub District Thane.

This is to further give notice that the chain
document viz. Agreement for sale dated 29.04.2008
(Reg. no.TNN-2-06423-2008) executed
between M/s. Vidarbha Mahesh CHS Ltd “The
Society” and Smt. Radheshri Govind Rathi and
Smt. Kavita Tushar Rathi “The Purchaser”, of
said property was misplaced by the owner.

Any persons either having or claiming any
right, title, interest or claim in the property,
possession of the said Agreement for sale
dated 29.04.2008 in any manner whatsoever
and is having possession of said documents,
is required to make the same known to the
undersigned in writing within 15 days from
the date of publication hereof either by hand
delivery against proper written acknowle-
dgment of the undersigned or by the
Registered post A.D.

Failing which any such claim shall be
deemed to be waived and/or abandoned and
thereafter the transaction may be completed
at any time and it is presumed that the property
is free of any charge/claim / encumbrance and
Bank shall proceed with the mortgage.
Dated this 14" day of July, 2025

there is/are no third party rights/objections/
claims/disputes in respect of the said Flat
and the said Shares and thereafter no rights/
objections/claims/disputes will be entertained
and shall be deemed to have been given up

Rahul Narendra Singh
Advocate High Court,

Shop No.68, Powai Plaza,
Hiranandani Gardens, Powai,
Mumbai-400076

Mob No: 9029551268

Rajesh Dubey,

Advocate High Court,

Office No.01, 1% Floor, Khatija Mansion, 108/110,
Mint Road, Fort, Near Popular Hotel, Mumbai 400001
(Mob. 9833162781)

or waived of.
Place: Mumbai. Sdl-
Date: 14-07-2025  Agnel V. Fernandes
Advocate, High Court Bombay
Sudarshan Building, Room No. 213,
Gokhale Road (South), Dadar West,
Mumbai 400028.
advagnelfernandes@rediffmail.com

FORMA
PUBLIC ANNOUNCEMENT

[Regulation 14 of the Insolvency and Bankruptcy Board of India

(Voluntary Liquidation Process) Regulations, 2017]
FOR THE ATTENTION OF THE STAKEHOLDERS OF KUHOO TECHNOLOGY SERVICES PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor KUHOO TECHNOLOGY SERVICES PRIVATE LIMITED

2. | Date of incorporation of corporate debtor 2" June 2021

3. | Authority under which corporate debtor is | Companies Act 2013, ROC Mumbai
incorporated/registered

4. |Corporate Identity No./Limited Liability
Identification No.of corporate debtor

U72900MH2021PTC361444

5. | Address of the Registered Office and Principal
Office (if any) of the Corporate Debtor

Suite $12, Vatika Business Centre- Unit No. G5,
Ground Floorand Unit No. 02, First Floor, Trade
Centre, Bandra Kurla Complex, Bandra (East),
Mumbai, Mumbai, Maharashtra, India-400051

6. | Liquidation commencement date of the

10" July 2025
Corporate Debtor

Ganesh Panduranga Pai

No. 68, 6B, 6" Floor, Chitrapur Bhawan
8" Main, 15" Cross Malleshwaram
Bangalore 560055
pragnya.cas@gmail.com

9845666596; 080-23565641
1BBI/IPA-001/IP-P01313/2018-19/12054

7. | Name of the Liquidator:
Address of the Liquidator:

Email address of the Liquidator:
Telephone number of the Liquidator:
Registration number of the Liquidator:

®

Last date of Submission of claims 09" August 2025

Notice is hereby given that KUHOO TECHNOLOGY SERVICES PRIVATE LIMITED commenced the
voluntary liquidation on 10" July 2025.

The stakeholders of KUHOO TECHNOLOGY SERVICES PRIVATE LIMITED are hereby called upon to
submit proof of their claims, on or before 09" August 2025, to the liquidator at the address mentioned
againstitem 7. The financial creditors shall submit their proof of claims by electronic means only.

All other stakeholders may submit the proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Ganesh Panduranga Pai
Insolvency Professional
IBBI/IPA-001/IP-P01313/2018-19/12054

Date: 14-07-2025
Place: Bangalore

NOTICE
INDIAN HOTELS COMPANY LTD

Registered Office: Mandlik House, Mandlik Road, Mumbai, Maharashtra, 400001
NOTICE is hereby given that the certificate[s] for the undermentioned securities of the Company
has/have been lost/misplaced, and the holder[s] of the said securities / applicant[s] has/have
applied to the Company to issue duplicate certificate[s].

Any person who has a claim in respect of the said securities should lodge such claim with the
Company at its Registered Office within 15 days from this date, else the Company will proceed to
issue duplicate certificate[s] without further intimation.

Name of the Kind of Folio No No. of Securities| Certificate|  Distinctive No.
security holder | Securities " | &face Value No. From - To
1. Prakash Laheja
2. Rajkumari Laheja| Equity |P0000315 \é?jeogsﬁ‘j 10311 |18602431-18604470
" ) .

Place: Mumbai

Name(s) of the Claimant:
Date: 14.07.2025

PRAKASH LALCHAND LAHEJA

IN THE HON'BLE CITY CIVIL COURT AT DINDOSHI,
GOREGAON MUMBAL.
CHAMBER SUMMONS NO. 737 OF 2024
IN
SHORT CAUSE SUIT NO. 3089 OF 2016
1. Shri. Shvram Laxman Koli -Age: 68 Years, Occ.: Fisherman
2. Shri. Jagannath Laxman Koli -Age: 65 Years, Occ.: Fisherman Both are an adults,
Indian Inhabitants, Residing at Matru Niwas, Sundar Galli, Malwani village, Malad
(West), Mumbai-400095 .. PLAINTIFF
Vis.
1) Shri Himmatbhai Trikamlal Shah - Hindu Adult, Indian Inhabitant, Residing at Clo.
Rajendra Trading Company 201-B, Moti Mantion, Khetwadi,Main Road, Mumbai - 400 004
2) Shri Umesh Anupchand Gandhi - Hindu, Adult, Indian Inhabitant, Residing at C/o
Rajendra Trading Company, 201-B, Moti Mantion, Khetwadi, Main Road, Mumbai - 400 004
3) M/s. Karvir & Rambhiya Properties Pvt. Ltd. Office at Kalptaru Plaza, Chincholi Bandar
Road, Malad (West), Mumbai - 400 064
4) ShriHasmukh D. Rambhiya - Director of M/s. Karvir & Rambhiya Properties Pvt. Ltd.
5) Shri Sunil Krushnarao Karvir - Director of M/s. Karvir & Rambhiya, Properties Pvt. Ltd.
Both No. 4 & 5, Hindu, Adults, Indian Inhabitnat, Residing at Kalptaru Plaza, Chincholi
BandarRoad, Malad (West), Mumbai-400064. ... DEFENDANTS
TAKE NOTICE that, this Hon'ble Court will be moved before this Hon'ble Judge Smt. S. S.
Todkar presiding in Court Room No. 3 on 18th day of July 2025, at 11.00 a.m. in the
forenoon (standard time) or soon thereafter when counsel can be heard by the counsel on
part of the Plaintiff for the following orders:
(a) That this Hon'ble Court be please to allow the Plaintiff to amend/correct the name of
Defendant No.3 "M/S Karvir & Rambhia Properties Pvt.Ltd." as "M/S.Rambhia Properties
Private Ltd." from the title of the Plaint of the Plaintiffs.
(b) That this Hon'ble Court be please to allow the Plaintiff to amend/correct the name of
Directors of the Defendant No.3, i.e. by deleting the name of the Defendants No.4 & 5 and in
place of them pleased to allow to record the name of 1)Shri. Hasmukh Devji Rambhia, as
Defendant No.4, Shri. Bhavesh Ratilal Rambhia as Defendant No.5 and Shri. Jigar
Hasmukh Rambhia as Defendants No.6 in title of the plaint of the Plaintiff.
(c) That this Hon'ble Court be please to allow the Plaintiff to carry out consequential
necessary amendments in Plaint of Plaintiffs as per the Schedule-I to VI hereto annexed by
deleting the said Paragraphs;
(d) That this Hon'ble Court be please to condone the delay if any caused for filing the present
Chamber Summons.
(e)And for such other Som further reliefs as this Hon'ble Court may deem fitand proper.
Dated this 11th day of July 2025

Sd/-

For Registrar

11th JULY 2025. City Civil Court Gr. Bombay

This 14th day of July 2025 MR. NAROTTAM D. THAKUR

Advocate for the Plaintiff S
Office: B-601, Ramashray Co-op. HSG. Ltd. Bhausaheb Dandekar Marg,

Palghar - Mahim Road, Behind I.C.I.C.I Bank, Tal & Dist. Palghar - 401 404, High Court.

TENDER NOTICE
for Medical Equipment of Multi-specialty Hospital in Mumbai

Procurement Tender Details

: EQP-01/JUL/2025
: Medical Equipment for Anupam Multi specialty Hospital)

atNahur, Bhandup-Maharashtra
Category : Medical Equipment
Equipment's : Cardiac Cath Lab, Patients Bed (ICU/Ward), Syringe Pump,
Defibrillator, Table + |V Stand & Trolly, Patient Monitor, ECG Machine, Heart Lung
Machine, OT Light, IABP Machine, Ventilator Machine, OT Surgical Table, C-ARM,
Anesthesia Machine, Cautery Machine

Approximate Quantity : As per tender document details
Contract Period AMC : 1 year; Tender Location : Mumbai
Type of tender : Indigenous; Cost of tender : Nil
Issue of Tender document : 14 July 2025 2:00 pm, 17 July 2025 2:00 pm

Tender Document avail from offices : Other : Office : Office - Cancer Help
Research Trust C/o Cancer Help Research Trust, Cross Lane I, Sant Savta Marg,
Byculla, Mumbai - 400027

Closing of tender : 18 July 2025 2:00 pm, Opening of Tender : 19 July 2025 2:00pm

Place of submission of tender :
Online through mail cancerhelprt@gmail.com or offline to office.
Place of Opening of tender : C/o Cancer Help Research Trust, Victoria Road,
Cross Lane Ill, Sant Savta Marg, Byculla, Mumbai - 400027
Job completion time : 5 days
Site Location : Anupam Multispeciality Hospital-Nahur, Bhandup (East)-Mumbai
For any query related to this tender please contact :
SANJAY SINGH : 8152906082

Tender No.
Brief Description

PUBLIC NOTICE
NOTICE is hereby given that the SELLER MS. MEGHANA VISHWANATH RAUT, is intending to
sell her owned Premises which is more particularly described in the Schedule hereunder written
and all her right, title and interest in the Premises. Whereas originally Ms. Meghana Vishwanath
Raut & Mr. Vishwanath Gopal Raut were the original joint owners of the said premises holding 50%
of undivided share each. Mr. Vishwanath Gopal Raut died intestate on 06/09/2022 leaving behind
1) Mrs. Ratnaprabha Vishwanath Raut - Wife, 2) Mrs. Archana Swapnil Gupte - Married
Daughter, both being the legal heirs of Mr. Vishwanath Gopal Raut has released their 1/3rd
undivided share, right, title and interest through registered release deed dated 14/08/2023 in favour
of Ms. Meghana Vishwanath Raut who has now become 100% owner of the said premises.
PUBLIC NOTICE is hereby given that, any person or persons having any share, right, title,
interest, claim or demand against or to or upon or in the Premises and or any part thereof
described in the Schedule hereunder written whether by way of sale, assignment, bequest, gift,
exchange, encumbrance, lease, tenancy, license, mortgage, charge, covenant, devise, lien,
transfer, lis-pendens, maintenance, possession, sub-lease, sub-tenancy, trust, partition,
acquisition, requisition, inheritance, easement, attachment, possession, reversionary rights or
otherwise or rights of any nature whatsoever or order / decree / judgement of any Court, option
agreement or any kind of agreement or otherwise howsoever and whatsoever, are hereby
required to intimate the same in writing along with supporting documentary proof based on which
such claim is being raised to the undersigned Adv. Jubin P. Mehta within 14 (fourteen) days from
the date of publication of this Public Notice, failing which, any such right, title, interest, claim or
demand shall be considered as waived and/or abandoned.
THE SCHEDULE HEREINABOVE REFERRED TO:
(Description of Premises)
Flat bearing No. 910 admeasuring 30 sq. mtrs. Built-up area or thereabouts on the 9" Floor in the
building known as 'NEW EKTA S.R.A CO-OPERATIVE HOUSING SOCIETIES LIMITED’, which
is situated at Near Telephone Exchange, Ketakipada, Check Naka, Dahisar (East), Mumbai-
400 068., and is constructed on plot of land bearing Survey No.101, Hissa No.5(part) 3(part),
2(part), Survey No 102, Hissa No.1(part) and Survey No. 103, Hissa No.1(part) bearing C.T.S No.
3092A/1/B lying at Village : Dahisar, Taluka: Borivali, Mumbai within the registration District
Mumbai Suburban and Sub-District of Mumbai Suburban.
Dated this 14"day of July, 2025.
Place: Mumbai

Sd/-

Adv. Jubin P. Mehta

Chamber No. B-102, Shanti Tower,Opp. Bank of Baroda,
Charkop Sector-5, Kandivali (W), Mumbai-400067.
email ID- advjubinmehtal@gmail.com Contact No.: 8767975767.

PUBLIC NOTICE

NOTICE is hereby given that |, Mr. Mohmed Aftab Abdul Gaffar Sopariwala,
partner of M/s. AJANTAESTATE, Developer of Building known as Hansraj Laxmidas
Building at Building, No. 7/7A/7B, Anantwadi Street, Kalbadevi, Mumbai -
400002, having our office at 111/112, Regal Palace, TataRoad No.1, Opera House,
Mumbai 400004 are intending to redevelop the immoveable property more
particularly described in the SCHEDULE hereunder written, which is presently
occupied by the following tenants/occupants, viz.

Hansraj Laxmidas Building at Building, No. 7/7A, Anantwadi Street, Kalbadevi,
Mumbai-400002.

PUBLIC NOTICE

Notice is hereby given that, Mr. Kishor Jagannath
Kharat (Husband) Joint Owner of Serenity Building,
C Wing, 9th Floor, Flat No - 902. Poonam garden,
Near SK Stone Bus Stop, Mira Road East, Thane
- 401107 Expired on 18 Sept 2024 Now Wife Smt.
Shalini Kishor Kharat Joint Owner of said flat is
claiming the share of the deceased and applied to
the society. We hereby invite claims or objections
from the heir or heirs or other claimant or claimants
| objector or objectors to the transfer of the said
shares and interest of the deceased member in the
capital / property of the society within a period of
30 (Thirty) days from the publication of this notice
with copies of such documents and other proofs in
support of his/her/their claims /objections for transfer
of shares and interest of the deceased member in
the capital / property of the society. If no claims /
objections are received within the period prescribed
above, the society shall be free to deal with the
shares and interest of the deceased member in the
capital / property of the society in such manner as is
provided under the bye laws of the society.
Dated on this 14th day of July 2025 at Mumbai.
Sd/-
Smt. Shalini Kishor Kharat

PUBLIC NOTICE
KNOW ALL MEN BY THESE PRESENTS
that originally Mr. Rajeshvirji Khuman &
Mrs. Nirmala Rajesh Khuman have been
lawful owner of Flat No. G-3, Bldg. No. A/4,
Ground Floor, Nav Riddhi Siddhi CHS. Ltd.,
adm. area 505 Sq. Ft. (built up area), Village -
Achole, Nallasopara, Taluka - Vasai, Dist.
Palghar (old Thane, which he had purchased
from Builder M/s. B.R. Enterprises vide an
Agreement for Sale dt. 24.10.2002, duly
registered vide doc. No. Vasai- 3/06462/2002
in his name. That said Mr. Rajeshvirji Khuman
& Mrs. Nirmala Rajesh Khuman have sold
the said flat to Mr. Ganesh Chandu Balaya
through State Bank of Patiala Bandra (W)
vide Sale Certificate dt. 22.11.2014, duly
registered vide doc. No. Vasai-1/5161/2015
dt. 27.05.2015. That said Mr. Ganesh Chandu
Balaya has sold the said flat to my clients i.e.
Mr. Pranit Prabhakar Gothal, Mr. Prabhakar
Gothal & Mrs. Pratiksha Prabhakar Gothal
vide Agreement for Sale dt. 23.07.2021, duly
registered vide doc. No. Vasai-3/9921/2021
dt. 30.07.2021 on ownership basis and since
then my clients are in use, occupation and
possession of the said Flat premises as
co-owners thereof and holding Share
Certificate No. 03 under Dist. No. 11 to 15 in
their names and now my clients are intend to
mortgage the said flat.
Any persons claiming any right or share
whatsoever by way of ownership, mortgage,
pledge, lien, charge, inheritance, etc. in the
said Flat should intimate the under5|gned in
writing with supporting documents in respect
of his/her claim, within 7 days of publication
of this Public Notlce failing which, the claim
or claims if any of such person or persons
will be considered to have waived and/or
abandoned.
Place : Mumbai. Date : 14/07/2025
J. P. TRIPATHI (Advocate High Court)
Office: Abdul Aziz Chawl, 24, Room No.4,
L.B.S. Marg, Navpada, Kurla (W), Mumbai- 400 070.

PUBLIC NOTICE

Notice is hereby given to general
public in concern, that Late MR.
MUKESH LILADHAR HINDOCHA
expired on 29/12/2022 at Mumbai
hereinafter called (deceased) on behalf
my client MR.YOGESH LILADHAR
HINDOCHA AND his mother SMT.
LILAVANTI LILADHAR HINDOCHA
being are the only legal heirs of
deceased and in the life time of the
deceased, he was unmarried, the
undersigned Advocate hereby invites
claims or objections, from other heirs
or any person/s in the matter of selling
of the share, right and interest of the
deceased in respect of the flat bearing
No. 604, in C wing Building known as
AARADHYA-ONE CHSL on sixth
floor, at Chembur Sector, D Pestom
Sagar Chembur, Mumbai-400089 to
the third party within 15 days from
the publications of this Notice, with
Copies of proof to support the
Claim/objections, if no claims
/objections are received within the
period prescribed above my client shall
be at liberty to deal with right, share
and interest of the deceased in the
manner he deem fit.

Sd/-

Mr. ARUN KUMAR PANDEY

Flat No. 01, Tirupati Apartment

Don Lane, Achole Road

Nalasopara (East),

Taluka Vasai, Dist. Palghar- 401209.
Place: Palghar Date: 14/07/2025

Notice is hereby given that 150 Equity Shares
bearing Certificates No. 137495, 275180,
387415, 475604 and distinctive No. 7646283-
7646307, 144874500- 144874524, 581403862-
581403911, 621853194- 621853243 of face
value 02/- each under folio No. 75286015 of
Larsen & Toubro Ltd standing in the name of
Prakash Laheja have been Lost or mislaid and the
undersigned has / have applied to the Company
to issue duplicate certificates for the said shares.
Any person who has any claim in respect of
the said shares should write to our Registrar,
KFIN TECHNOLOGIES LTD, Selenium Tower
B, Plot 31-32, Gachibowli, Financial District,
Nanakramguda, Hyderabad, Telangana- 500032
within one month from this date else the company
will proceed to issue duplicate certificates.

Place :Mumbai Prakash Lalchand Laheja
Date: 14.07.2025 Shareholder

TICE

Notice is hereby given that the Certificate(s) for the under mentioned Equity Shares of the
Company have beenlost / misplaced and the holder(s) / purchaser(s) of the said Equity
Shares have applied to the Company to issue duplicate Share Certificate(s).

Any person who has a claim in respect of the said Shares should lodge the same with
the Company at itsRegistered Office within 21 days from this date else the Company will
proceed to issue duplicate certificate(s)to the aforesaid applicants without any further
intimation.

Folio No. Name of the No.of Shares | Distinctive No. | Certificate
security holder From - To No.
0490174 SHAZIA ANVER 1000 208641-209640 191
Name of the Shareholder: Lloyds Metals and Energy Limited
SHAZIA ANVER Plot No A 1-2, MIDC Area Ghugus, Chandrapur,
Date: 27.06.2025 Maharashtra, India - 442505

Mumbai, Maharashtra, 400

NOTICE is hereby given that the certificate[s] for the undermentioned securities of the Company
has/have been lost/misplaced, and the holder[s] of the said securities / applicant[s] has/have
applied to the Company to issue duplicate certificate[s].
Any person who has a claim in respect of the said securities should lodge such claim with the
Company at its Registered Office within 15 days from this date, else the Company will proceed to
issue duplicate certificate[s] without further intimation.

Name of the Kind of Folio No. | No.of Securities | Certificate DistinctiveNo.

y holder | Securities & face Value No. From - To
lémlaKuma" Sauity Sorace | 429571 | 4109286 4110180
(deceased) Equity | S'R0063695 500 e Face
2. Prakash Laheja| Spares Value 02/, | B457569 [171718564-171719458

Place: Mumbai, Date: 13.07.2025  Name(s) of the Claimant. PRAKASH LALCHAND LAHEJA
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IJM FINANCIAL
HOME LOANS

JM Financial Home Loans Limited

Corporate Office: 3rd Floor, Suashish IT Park, Plot No. 68E,
off Datta Pada Road, Opp. Tata Steel, Borivali (E), Mumbai - 400 066

AUCTION/SALE NOTICE

the SARFAESIACT 2002.

Notice is hereby given for conducting Auction sale under the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act 2002 (SARFAESIACT) and Rules 8(6) & 9 of the Security Interest (Enforcement) Rules 2002 of the immovable properties, mortgaged
to the JM Financial Home Loans Limited (hereinafter referred to as the “JFMHLL”. Whereas the below mentioned borrower failed to repay
the loan amounts to the JMFHLL, within 60 days from the date of the notice mentioned in table issued by its authorized officer under section 13(2) of

WHEREAS the JMFHLL has pursuant to the powers vested in it through its authorized officer taken the POSSESSION of the mortgaged property
as mentioned in table under the provisions of Rule 8(1) of the Security Interest (Enforcement) Rules 2002 and under the provisions of section 13 (4)
ofthe SARFAESIACT 2002 and in exercise of the powers conferred there under.

WHEREAS even thereafter the borrower has failed to repay the aforesaid loan amount to the JMFHLL, the authorized officer of the JMFHLL has
decided to sell the scheduled property/ies “AS IS WHERE 1S", “AS IS WHAT IS” and “WHATEVER THERE IS” basis through the process of
INVITING BIDS CUMAUCTION for the below mentioned property/ies from the intending buyers on the following terms and conditions:

NAME OF BORROWER | Demand Notice Reserved
& COBORROWER date and Description of Property rhe EMD
and LAN No. Possession date ¢

1.Mr. Kuldeep Verma | 1. 06-04-2024 | Flat no. 1205, 12th Floor, B-wing, admeasuring| Rs. 32,31,000/- Rs. 3,23,100/-

2.Mrs. Sumitra Verma,| 2. 04-07-2025 |22.270 sq. mtrs. Carpet area, Ashtavinayak| (Rupees Thirty- (Rupees Three

LAN No. Heights(G+15) being Constructed on Plot no.| Two Lakhs Thirty- | Lakhs Twenty-

HMUM20000011370 89, Sector 23, Phase I, off Taloja Panchanand| One Thousand Three Thousand
Bridge, VillageTaloja Panchanand, Navi Only) One Hundred
Mumbai, Taluka Panvel, District Raigad, Pin Only)
Code—-410208.

Inspection of Property : 11/08/2025 from 11.00A.M. to 01.00 P.M.

Last date for bid submission : 19/08/2025 till 06.00 PM

Date of Auction : 18/08/2025 between 11.00AMto 01 P.M

Place of Auction . JMFinancial Home Loans Limited, 3rd Floor, Building "B", A - Wing, Suashish IT Park, Plot No. 68 - E

off Datta Pada Road, Borivali East, Mumbai - 400 066.

with the Authorized Officer.

1. Full description of the above property is available with Authorized officer. The properties/documents can be inspected after fixing date and time

2. Auction will be conducted physically at JM Financial Home Loans Limited, 3rd Floor, Building "B", A - Wing, Suashish IT Park, Plot
No. 68 - E off Datta Pada Road, Borivali East, Mumbai - 400 066.

TERMS AND CONDITIONS OF SALE:

3. The intending bidders should be present in person for the Auction and participate personally and give a declaration in writing to the effect that
he/she is bidding for himself/herself. No Authorized person allowed.

of property shall be borne by the purchaser only.

| atthe ab |

Place: Mumbai,Maharashtra
Date: 14/07/2025

4. The intending bidders may obtain the Tender Forms from JM Financial Home Loans Limited, 3rd Floor, Building "B", A - Wing,
Suashish IT Park, Plot No. 68 - E off Datta Pada Road, Borivali East, Mumbai - 400 066.

5. The intending bidders should submit their bids only in the tender form prescribed in sealed envelopes addressed to the Authorized Officer, JM
Financial Home Loans Limited, together with a Pay Order/Demand Draft for an EMD of 10% of the Reserve Price, drawn in favor of “JM Financial
Home Loans Limited” payable at Mumbai on or before 06.00 pm on 18/08/2025 of Tender-cum-Auction sale hereby notified.

6. For inspection of the Property and other particulars, the intending purchaser may contact: JM Financial Home Loans Limited, 3rd Floor,
Building "B", A - Wing, Suashish IT Park, Plot No. 68 - E off Datta Pada Road, Borivali East, Mumbai - 400 066 Mr. Kishor Jagtap
(8850487119)The Property/ies is sold on “As-is-where-is” and “As-is-what-is” condition basis.

7. The sealed Tenders will be opened in the presence of the intending bidders by 11.00 am on the 19/08/2025 of Tender-cum-auction Sale hereby
notified. Though in general the same will be by way of closed tenders, the Authorized Officer may, at his sole discretion, conduct an Auction among
the interested bidders who desire to Quote a bid higher than the one received in the closed tender process, and in such an event, the sale shall be
conferred on the person making highest bid. The sale, however, is subject to confirmation of JM Financial Home Loans Limited.

8. The successful bidder is required to deposit 25% of the bid amount (inclusive of EMD), on the same day by electronic mode / DD / Cheque drawn
in favour of “JM Financial Home Loans Limited” payable at Mumbai and the balance amount shall be paid by the successful bidder within 15
days from the date of confirmation of sale by JMFHLL. The EMD as well as Sale Price paid by the interested bidders shall carry no interest. The
depositof EMD or 25% of sale price, whatever the case may be shall be forfeited by the *JM Financial Home Loans Limited”, if the successful bidder
fails to adhere to the terms of sale or commits any default.

9. The successful bidder shall bear all expenses including statutory dues/taxes/bills etc. to Municipal Corporation or any other authorities and fees
payable for stamp duty, registration fee etc. for registration of the 'Sale Certificate’.

10. JM Financial Home Loans Limited does not take any responsibility to procure any permission/NOC from any Authority or under any other law in
force in respect of property offered or any other dues i.e. outstanding water/electric dues, property tax or other charges if any.

11.Any arrears, dues, taxes, VAT, TDS, GST, charges on the property whether statutory or otherwise including stamp duty/registration fees on sale

12. The bidders should make discreet enquiries as regards to charge/encumbrances/statutory dues on the property and should satisfy themselves
about the title, extent, quality of the property before submitting their bid. No claim of whatsoever nature regarding charges, encumbrances over the
property and any other matter etc., shall be entertained after submission of the bid.

13. The Authorized Officer has absolute right to accept or reject any or all the offers/bids or adjourn/cancel the sale without assigning any reason or
modify any terms of sale without any prior notice.

14. To the best of its knowledge and information, the JM Financial Home Loans Limited is not aware of any encumbrances on the properties to be
sold. Interested parties should make their own assessment of the properties to their satisfaction. JMFHLLsssdoes not in any way guarantee or
makes any representation with regard to the fitnesstitle of the aforesaid properties.

For any other information, contact Name Mr. Kishor Jagtap at Contact: 88504871190or E-mail: kishor.jagtap@jmfl.com may be

STAUTORY 30 DAYS NOTICE UNDER RULE 6(2) 8(6) &9(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES 2002.

The Borrower/Co-Borrowers/guarantors/mortgagers are hereby notified to pay the sum as mentioned above along, with up-to-date interest and
ancillary expenses before auction, failing which the auction of mortgaged property mentioned above shall take place and balance dues if any shall
be recovered with interest/cost. In Case of no bid received in the auction sale on the date fixed for auction, the secured creditor shall be at liberty to
sale this property by way of private treaty to any prospective buyer. Borrower/Co-Borrowers/Guarantors/Mortgagers are hereby called upon to
SHIFT/REMOVE ALL HOUSEHOLD ARTICLES / PERSONAL BELONGINGS IF ANY LYING IN THE POSSESSED PROPERTY, as per
Panchnama/Inventory report prepared at the time of taking possession of the mortgaged property, within 7 (seven) days from the date of this notice.
On failure to shift household articles/personal belongings within stipulated period of 7 (seven) days from the date of this notice, the company shall
be constrained to remove/shift / dispose off the same on “as is where is, as is what is and whatever there is basis” at Borrower/Co-Borrowers/
Guarantors/ Mortgagers risk, responsibilities &cost. Company shall not be responsible for any claimraised by any party in this regard.

Authorized Officer
JM Financial Home Loans Limited

TRU H 0 M E FI NAN c E I_I M ITE D (Formerly Shriram Housing Finance Ltd.)

Head Office: Level -3, Wockhardt Towers, East Wing C-2, G Block, Bandra Kurla Complex, Bandra (East), Mumbai 400 051;
Tel: 1800 102 4345 ; Website: http://www. truhomefinance.in
Reg.0Off.: Srinivasa Tower, 1st Floor, Door No.5, Old No.11, 2nd Lane, Cenatoph Road, Alwarpet, Teynampet, Chennai-600018

PRIVATE TREATY SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY

A Sale Notice is given for Sale of Inmovable Asset through Private Treaty under the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 read with proviso to Rule 8 & 9 of the Security Interest (Enforcement) Rules, 2002 (54 of 2002).

Notice is hereby given to the public in general and in particular to the Borrower/s and Guarantor/s and mortgagor/s that the below described immovable properties
mortgaged/ charged to The Truhome Finance Limited(Earlier known as Shriram Housing Finance Limited), The Physical possession of which have been taken by the
Authorized Officer of The Truhome Finance Limited(Earlier known as Shriram Housing Finance Limited). Earlier company had issued the sale notice and thereby fixed
the e-auction of subject property in question on 01.10.2024. However, the said auction scheduled on 01.10.2024 remained failed due to want of bid. Now person have
shown interest in purchasing the schedule mortgaged property. As the schedule mortgaged property could not be sold through e-auction earlier, The Truhome Finance
Limited has decided to mortgage property will be sold through Private Treaty on “As is where is”, “As is what is” and “Whatever there is” basis for recovery of balance
outstanding amount due to The Truhome Finance Limited(Earlier known as Shriram Housing Finance Limited), from the Borrowers And Guarantors, as mentioned in the

The notice is being given to the Borrower/s, Guarantor/s and Mortgagor (s) that the aforesaid secured asset shall be sold after 15 day's for the date of the notice on such
terms and conditions as mutually agreed between The Truhome Finance Limited and intended purchase.

Name of Borrowers/
Co-Borrowers/ Guarantors/Mortgagers

Contact Person
Details — (AO and
Disposal team)

Amount of
Recovery and date
of Demand Notice

Reserve Price
(Rs.)

All persons having any right, title, interest, claim or demand to or in the aforesaid
property or to rooms shops/offices/ Rooms or any part thereof including any of the
tenements in the above said buildings by way of sale, exchange, mortgage, gift, trust,
inheritance, possession, easement, tenancy, lease, lien, assignment, maintenance or
otherwise howsoever are therefore requested to intimate the same to us in writing within
15 days hereof at 111/112, Regal Palace, Tata Road No.1, Opera House, Mumbai
400004 in default, we shall presume that there is no such outstanding claim or demand,
and shall proceed to develop the said immoveable properties accordingly, and any
claim, right, title, interest or demand of anyone, notintimated to us as aforesaid, shall be
deemed to have beenwaived, abandoned, given up and released.

THE SCHEDULE OF THE PROPERTY ABOVE REFERRED TO:

ALL THAT piece or parcel of plot bearing Cadastral Survey No.1774 of Bhuleshwar
Division situated in the Registration sub-district and District of Mumbai City admeasuring
234.76 Sq. M. or thereabouts together with the Buildings at C.S. No. 1774 of Bhuleshwar
Division. At Building, No. 7/7A/7B, Anantwadi Street, Kalbadevi, Mumbai - 400002
in'C' Ward. Consisting of Ground floor to three upper floors standing thereon.

Dated this 14th day of July, 2025 Mohmed Aftab Abdul Gaffar Sopariwala
Partner/Co-owner

For M/s. Ajanta Estate

DATE OF NPA - 04/03/2024

Encumbranches known| Not known

FLAT NO. A-603, BUILDING NO. 1 DLASA HEIGHT, VASAI, NALASOPARA LINK

FLAT NO. 002, A-WING, BUILDING NO. 2, ON THE GROUND FLOOR, ROYAL
GARDEN, KURGAON, BOISAR-TARAPUR ROAD, BOISAR, PALGHAR - 401 502

Sr. Room/ |Floor |User Name of Tenant Name of Occupant AT aRTF A FRCTAHE H
No. | Shop No. arerar. alie Hecld HoTder e /
1. | ShopNo.1 | GR | NR |Darji Bhaichand Ramiji Keptin Abeyance Ehd UItd o STedd TdeX ol
2. OffNo.2 | GR | NR |Rajiv Mangeram Singal RajivMangeram Singal el FHRIATET FITTT . =E
3. |RoomNo.3| GR | R |Dinkar Joti Bhosale Dinkar Joti Bhosale " o A N /-
4. [RoomNoA | GR | R |Vaishali Sunil Verulkar __|'Vaishali Sunil Verulkar (31. forerer @wmms)
‘Kirankumar R Sheth & 3reflaTe, ST IcuTge Ak,
5. OffNo.5 | GR | NR Vipul R Sheth KeptInAbeyance lﬁ'é e
Amrutlal Hawabhai Amrutlal Hawabhai| | fsaror: Ao /m 2y-0l9-3034
6. | OffNo.6 | GR | NR |Chavhan & Manish Chavhan & Manish ) .
Amrutlal Chauhan Amrutlal Chauhan
Sopariwala Faisal Mohd  [Sopariwala Faisal Mohd
7. |RoomNo.7| GR | R Aftab Aftab | |
8 |RoomNo8| GR | R Sopariwala Junaid[Sopariwala Junaid Truhome
Mohammed Afzal Mohammed Afzal FINANCE
Ramshankar Rajaram I—I
9. U/S Al GR | NR |Maurya & Indrajit Sitaram|KeptInAbeyance
Maurya
10. U/SA2 | GR | NR |PrashantRaghunath Pawar |KeptInAbeyance
11. A-3 GR | NR [Mohd SalimAbdul Sattar [Mohd Salim Abdul Sattar
Mrs. Varsha Mukesh|Mrs. Varsha Mukesh
12| RoomNo9| st | R Kothari Kothari
13. |Room No.10| 1st | R |SanjayDevjibhaiBhavsar |Sanjay Devjibhai Bhavsar
14. |Room No.11| 1st | R |TejaramBhimji Choudhari |Tejaram Bhimji Choudhari
15. |[Room No.12| 1st | NR |BimalKirankumar Sheth  |KeptInAbeyance
16. |Room No.13| 1st | R |Balkrishna JanuRasal Balkrishna Janu Rasal
17. |[Room No.14| 2nd | R |Jeevan ShantilalKothari  |Jeevan Shantilal Kothari
18. |Room No.15| 2nd | R |Ramesh ThakorbhaiPatel |Ramesh ThakorbhaiPatel
Nima Suketu Patel & Dipak|Nima Suketu Patel & table
19 [Room No.16| 2nd | R o ot naipatel Dipak Pravinbhai Patel y
20. |RoomNo.17| 3rd | R |BharatJaysing Sohoni Bharat Jaysing Sohoni
(2). Hansraj Laxmidas Building at Building, No. 7A, Anantwadi Street,
Kalbadevi, Mumbai-400002.
Sr. Room/ |Floor|User Name of Tenant Name of Occupant
No. | SHOP No. 1. CHETAN RAVINDRA BHATT (BORROWER
21 |Room No.18| GR | R |Ramesh Vidyashankar Oza|Ramesh Vidyashankar Oza ' ( )
22 [RoomNo.19] GR | R Arun Hari Bhavke  |Arun Hari Bhavke 2.DURGA RAVINDRA BHATT (CO-BORROWER)
(3). Hansraj Laxmidas Building at Building, No - 7B, Anantwadi Street, Kalbadevi, BOTH ARE HAVING ADDRESS: ALL ARE RESIDING AT:
Mumbai-400002.
Sr.No.| Room/ |Floor|User Name of Tenant Name of Occupant ROAD, YASHWANT VIVA, PALGHAR - 401 209
SHOP No.
23 |RoomNo.20] GR | R MHADA MHADA
24 |RoomNo.21] GR | R MHADA MHADA

Date of Possession & Type | 29th July 2024 & Physical Possession

Rs. 12,50,000/-
(Rupees Twelve
Lacs Fifty
Thousand Only)

Demand Notice Date: 11.03.2024 Ashfaq Patka
9819415477
Rs. 2897835/- as on 07-03-2024
under reference of Loan Account

No. SHLHTHNE0001377 with

further interest at the contractual Date of Property
. shall be sold
rate, within 60 days from the date
¢ receiot of the said nofi to the proposed
of receipt of the said notice. purchaser by
Private Treaty
Date.28.07.2025

Description of Property

SUB-DISTRICT PALGHAR/BOISAR.

ALL THAT PREMISES being FLAT NO. 002, "A" WING, BUILDING NO. 2, ON THE GROUND FLOOR, ADMEASURING AREA ABOUT 54.61 SQ. MTRS. BUILT UP AREA, IN THE
BUILDING KNOWN AS "ROYAL GARDEN" CONSTRUCTED ON PLOT OF LAND BEARING OLD SURVEY N0.43, HISSA NO. 4, OF VILLAGE KURGAON, AT KURGAON, TALUKA
&DIST. PALGHAR, WITHIN THE LIMITS OF GRAM PANCHAYAT KURGAON, PANCHAYAT SAMITI PALGHAR, ZILLA PARISHAD PALGHAR IN THE REGISTRATION DISTRICT

1) Fordetailed terms and conditions of the sale, please refer the website of Truhome Finance Limited (Formerly Shriram Housing Finance Limited) website.

2) The borrower's attention is invited to the provisions of sub- section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.

3) The intending bidders have to submit amount to be deposited by way of RTGS/NEFT to the account details mentioned herein below: BANK NAME: AXIS BANK
LIMITED BRANCH: BANDRA KURLA COMPLEX, MUMBAI BANK ACCOUNT NO. Current Account No. 911020045677633 IFSC CODE: UTIB0000230.

Place : PALGHAR

Date : 14-07-2025

Sd/-  Authorised Officer- Truhome Finance Limited
(Formerly Shriram Housing Finance Limited)




